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Common Order

Learned ouels Ior borh the parries @nfirm that mediation is in p.o8r€$ and
the matter is litely to be settled. The next date tor mediatjon is tu€d for 23i july, 2016.

2. Intcrim orde.s to o.rinue.

3, It is beinS made abundotly .lear that should the settlemmt nor !o lhrougb the
respondents shouk fib thei. reply and b€ ready to address argments.

4. Re-noiily this case on 29d August, 2016 at 10.30 a.m.
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